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Shri H.S. Sohal Applicant (s)

Advocate for the Applicant (s)

Versus
Union of India & Ors, Respondent (s) . '

\

Advocat for the Respondent (s)

CORAM :

%‘ _ The Hon’Hle Mr, PeKe Kartha, Vibe—Chairman(Judl.)

The Hon'ble Mr. P«.Co Jain, Administrative Member,

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. .To be referred to the Reporter or not ?
3, Whether their Lordships wish to see the fair copy of the Judgement ?

4. To be circulated to all Benches of the Tribunal ? A .
° JUDGEMENT |

y (pronounced by Hon'ble Shri P.K. Kartha)

The pestitionsr, who is ths original applicant in
0A-1139/89,- has prayed that éhe judgemant of the Tribunal
dated 4,8,1989 be reviswed and that the matter be heard
afresh after giving him a psrsonal hzaring, In the said
OA, ha had prayad for quasﬁing thé noti;ication dated
16.12,1988 in which hé has bsen allocated to the Union
Territoriaes LadrD of the Indian Ferest Service and
respondent No,3 to ths Punjab Cadre and for directing
raspondzant- Nog,1 to allocate the appli;ant to the State
of Punjab as an 'in;ider' as per the principles of allocation
of cadre to the mzmbzrs of Indian Forest Sefvide. AFter
going through.the rzcords and hearlng the appllCant in
person and th@ lzarnad counsel of the raspondants, ue Found
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no marit in thes application and rejected it at the
admission stage itsslf. In para, 12 of our judgemsnt, it
Was obs2rved that sven if on scrutiny his home State has
bzen found to bs Punjab, he could not ba’allocated to the
Punjab Cadre as an ‘insidsr' sincs there was only one
vacancy for 'insidar' and he ranked lowsr than another
candidate whose homs State, on écrutiny, Was found to bs
Punjab and ha rankszd higher in msrit than the applicant,
2, The petitioner is se2king a reappraisal of the
evidence in the garb of a review petition. This is not
psrmissible in law, In cass he is aggrieved by the
dzcision of the Tribunal, ths appropriate courss for

him would ba to prafer an appzal to the Suprzme Court,
We sz2 no =rror apparent on the face of the judgement

dated 4,8,1989, The pstition is rejscted,
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Administrative Membar Vice-Chairman{Judl, )



